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The Consultant (Judicial)
Hon’ble National Green Tribunal (P.B)
New Delhi

No. OMu[3¢/ 1340 | Date- ©9-03-202Y

Subject:- Compliance Report in terms of order dated 12-01-2024 passed in
0.A. No. 176/2023 titled Rohit Padha V/s Union Territory of Jammu and
Kashmir &ors

Sir,

In compliance to the Hon’ble National Green Tribunal’s order dated
12-01-2024 passed in O.A. No. 176/2023 titled Rohit Padha V/s Union
Territory of Jammu and Kashmir &ors, kindly find enclosed a report on
behalf of District Magistrate, Udhampur.

It is requested that the report kindly be taken on record and
placedbefore the Hon’ble NGT for consideration.

Yours faithfully,
Vel
Saloni Rai,
BW?&PRATE
Copy to the:-

1. Chairman, Pollution Control Committee for favour of information.
2. Secretary UEED, J&K for the favour of information.
3. Divisional Commissioner, Jammu for favour of information.
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Before the Hon’ble National Green TribunalPrincipal Bench, New Delhi

Original Application No. 176/2023
In the matter of:

Rohit PadhaV/s Union Territory J&K &ors

In the matter of - Compliance Report in terms of order dated
12.01.2024 passed in O.A. No. 176/2023 titled Rohit
Padha V/s Union Territory of Jammu and Kashmir
&ors

Background:-

That the Hon’ble National Green Tribunal vide order dated 12.01.2024 was
pleased to pass an order, the operative part of which is as follows:-

“As per the said report, Municipal Corporation, Udhampur is one of the main
defaultersdespite service of notice neither the Commissioner, Municipal
Corporation, Udhampur nor the District Magistrate, District Udhampur have
filed their reply or taken care to appear before the Tribunal.

Hence, we direct the personal appearance through virtual mode, of
commissioner, Municipal Corporation, Udhampur and District Magistrate,
District Udhampur on the date of hearing.”

Status Report:

In compliance withthe order dated 12-01-2024 passed in O.A. No. 176/2023
titled Rohit Padha V/s Union Territory of Jammu and Kashmir &ors, the
compliance report on behalf of District Magistrate, Udhampur is as under:-

1. That the Deputy Commissioner (DM), Udhampur convened a meeting
06-02-2024 for the implementation of directions passed by Hon’ble
National Green Tribunal. During the meeting, several important issues
were discussed and directions were imparted for submitting of Action
Taken Report regarding the identification of households polluting Devika
River, removal of sludge and dredging of Devika River, Municipal solid
waste and its disposal, the status of obtaining necessary clearances/

Dlﬂlcrgn%lsrmm
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permissions for the proposed integrated MSW processing site, where
dumping of Municipal solid waste has already been started by Municipal
Council, Udhampur, obtaining CTO for all three Sewage Treatment
Plants and implementation of closer ordersreceived from the office of
Regional Director, Jammu were imparted. A copy of the minutes of the
meeting is enclosed herewith as Annexure-A.

. Regarding the identification of households polluting the Devika River, it
has been reported by the Executive Engineer of the S&D Division (West)
of UEED, Jammu that no grey or black water remains untapped in areas
covered under the pipe sewer system. Black or grey water from left-out
areas covered under 60 KLD FSTP is being disposed of at the FSTP plant
by UMC, and records of this disposal are maintained in the plant by the
UEED. Additionally, a team of UEED staff, contractors and PMC are
conducting extensive inspections of all households polluting the River
Devika, and visible external stormwater pipes are being disconnected on
the spot. The public is also being urged through print media to refrain
from such practices and follow the guidelines of the standing Pollution
Control Committee. Furthermore, 75% of the sewer-covered area has
already been inspected by the Executive Engineer of the S&D Division
(West), UEED in Jammu, and stormwater connections have also been
disconnected.

. Regarding the removal of sludge and dredging of Devika River, it is
reported that water samples were taken by the Executive Engineer of the
S&D Div (West), UEED, Jammu from various locations. The enclosed
Annexure B contains the test reports of the samples. Similarly, a
pollution control committee conducted a test of water samples upstream
and downstream of Devika, and the test report is also enclosed herewith
as Annexure C. Further, the Chief Executive Officer, Municipal Council,
Udhampur, has reported that in January 2024,04 JCBs, 04 Tractor trollies,
and 40 manpower were engaged to remove 220 Tractor Trollies of Silt
and boulders from Devika River. Additionally, 02 km of the stretch has
been cleared of solid waste, silt, and boulders, and the remaining 4 km
will be cleared within three months with the same manpower and
machinery. Furthermore, the iron mesh has been installed at vulnerable
spots and convergence points at Devika River to prevent the flow of
waste into Devika River. Copies of photographs are enclosed in the
Annexure D. However, a letter was also written to the Director of Urban
Local Bodies vide No: - MCU/2023-24/4458-59, dated 30/11/2023, to
take up the matter with Irrigation & Flood Control or UEED at the
Administrative Level for preparation of a comprehensive plan and taking

msmcrba’slsrmre
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up the same in AMRUT of Rejuvenation of Water bodies, as it requires a
huge cost for dredging along with the removal of silt and boulders in a
stretch of 2-3 km.

. With respect to Municipal Solid Waste (legacy waste) , it is submitted that

the Chief Executive Officer, Municipal Council, Udhampurreported that
there was 18500 MT,Municipal Solid Waste (legacy waste) at the Sui
Jhakkar site. The Municipal Council Udhampur has already disposed of
16500 MT of legacy waste through biomining at a cost of approximately
Rs 10585666.00. However, the remaining 2000 MT of legacy waste in the
same site has not been processed yet due to an overhead transmission line
with plate number 11 KVA, which poses a serious safety concern. The
Municipal Council has already taken this matter up with JPDCL
Udhampur to provide a shutdown, and within the next 3 months, the
remaining waste will be shifted to the Integrated Solid Waste
Management Site at Tan, Talab, Katra for scientific remediation through
Bio Mining. The legacy waste site at SUI has already been remediated,
and a green enclosure has come up.A copy of Letter of Award No.
DULBJ/2022/7584 Dated: 31/12/2022 is enclosed herewith as Annexure
E and Photographs of greenery are enclosed herewith F.

. With respect to obtaining necessary clearances/permissions for the

proposed Integrated MSW processing site, where the dumping of MSW
has already been started by MC, Udhampur,it is submitted that as
reported by the Chief Executive Officer, Municipal Council, Udhampur
he has applied for permission to establish an Integrated Solid Waste
Management Plant of capacity up to 40 TPD at Mand Site WITH
Application Form ID- 957224407. However, the JKPCB Single Window
System Portal does not have an option for Integrated Solid Waste
Management, and as such failed to process further. However, the
Divisional Officer, JKPCC has been requested vide letter No MCU/2023-
24/6387-89, dated: 17/02/2024 to conduct a joint visit at site at Mand
which is still pending. The present waste generation of the Municipal
Council, Udhampur is around 40 MT, out of which 50% is wet waste. The
Municipal Council has started door-to-door waste collection through an
outsourced agency for both residential and commercial areas since
September  2023. Additionally, an Information Education &

DISTRICT iva;‘gﬁ‘RATE
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Communication campaign for waste segregation at source is being
conducted. Currently, 5 TPD of dry waste is being processed by the
Municipal Council at the Material Recovery Facility site at SUI Jhakkar.
Twenty compost pits have been constructed for processing 1.5 TPD wet
waste. An alternate piece of land close to the town is being identified for
the construction of another Material Recovery Facility to process the
remaining dry waste, and 180 compost pits/windrow composting will be
done for processing the remaining wet waste. After the establishment of
the Solid Waste Management Facility, 10000 MT of waste lying at the
ISWM site will be processed within six months. The Chief Executive
Officer of the Municipal Council in Udhampur has also prepared an
Action Plan for Processing Waste, which is enclosed as Annexure G.

. With respect to Operate Sewage Treatment Plants, all three Sewage
Treatment Plants at Devika River have been granted permission to
operate by the Pollution Control Committee, J&K. Copies of the Consent
to Operate are enclosed as Annexure- H.

. With respect to the status of obtaining Consent to Operate by hotels,
washing service stations, and banquet halls, it is submitted that in
compliance with the closure orders passed by the Jammu and Kashmir
Pollution Control Committee, under section 33 (A) of Water ( Prevention
and Control of Pollution ) Act, 1974 and section 31 (A) of the Air (
Prevention and Control of Pollution ) Act, 1981 read with environment (
Protection ) Act 1986, District Magistrate, Udhampur through Tehsildar,
Udhampur has sealed 05 hotels, 05 Banquets, 08 brick kilns and 12
service stations. However, closure orders of 4 hotels and 3 banquets have
been withdrawn by the JKPCC as they have obtained the requisite
permissions, pointing to the fact that the actions of these commercial
establishments are now coming in line with the environmental norms.
Copies of closure reports are enclosed herewith as Annexure L.

. The District Magistrate of Udhampur vide letter No. ADCU/PS/23-
24/776-77 dated 01-03-2024 directed the Tehsildar to submit an action-
taken report on the identified structures located on the bank of River
Devika. In compliance with the directive, the Tehsildar has removed20
encroachments and 2 No. of encroachments have been npartially
demolishedfrom the banks of Devika River. The removal or demolition of
the remaining encroachments is currently in process, and a notice to

DISTRICT M#GISTRATE
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remove encroachments has also been issued to the encroachers. It is
important to note that all of the encroachments are situated on State and
Municipal Land and are not in any way obstructing the flow of the river.
However, the process of removing the encroachments has been initiated
and they shall be removed in a time-bound manner. A report of Tehsildar,
Udhampur is enclosed herewith as Annexure J.

. That a proposal to constitute a social audit team comprising 15 eminent

officers/citizens to assess the quality of works executed under the NRCP
for the pollution abatement of the Holy River Devika in Udhampur town
and also, as a proactive measure to gather feedback from the general
public and involving them as stakeholders in the project was submitted by
the Deputy Commissioner Udhampur vide letter No. DDCU/2023-
24/182/14319 dated 23-02-2024to the Commissioner/Secretary, Housing
& Urban Development Department, Jammu and Kashmir and the same
has been approved with the said mandate. A copy of the communication
dated 23-02-2024 is enclosed herewith as Annexure — K.

10.That in order to keep abatement of pollution in the town in the water

bodies, strict enforcement measures have been initiated in last 6 months
resulting in approximately 107 violators being booked with Rs. 2,02,300/-
fine under the Solid Waste Management Rules of 2019.

Saloni Rai, IAS

istri W&&i%trate
m%’bﬁ RATE
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GOVERNMENT oF JAMMU & KASHMIR e

OFFICEOF T UDHAM
. HED TY DHAMPUR
Contact No: 01992-270212 (Office 019925-!:?45 nggﬂT{%i?gﬂ?nz’ER:m Website: hitp:/Udhampur.nic.in

:a;“ms Of Meeting of Hon'ble NGT Order dated 12.01.2024 in O. A. No.
6/2023 titled Rohit Padha Vs Union Territory of Jammu and Kashmir & Ors.

The meeting regarding Action taken by the departments on the directions issued by
the Hon'ble NGT Order dated 12.01.2024 in the case titled Rohit Padha Vs Union Territory of Jammu
and Kashmir & Ors. was held on 06.02.2024 at 5.30 PM In the office Chamber of Woiﬂiy. Df:putv
Commissioner, Udhampur under the Chairpersonship of Ms. Saloni Rai-AS Deputy Commissioner,
Udhampur. The following officers attended the meeting:

1. Assistant Commissioner, Revenue, Udhampur
Chief Planning Officer, Udhampur
Tehsildar Udhampur
Chief Executive Officer, Municipal Council Udhampur
Asstt. Executive Engineer, UEED, Udhampur
Representative of PCB

DU wN

After a threadbare discussion on various issues the following decisions were taken and directions has
been issued as under:-

S.No | Issues Remedial measures Action By
01 Identification of Households During the deliberation it was pointed out
polluting Devika River that a large no. of households have also

been connected with the sewerage network
wherein rain/grey water is flowing into the
Sewerage Network. The Chair directed CEO
_ ) XEN UEED

Municipality and Executive Engineer,UEED for CEO Municipality
identification of such household for necessary
remedial action and also ensure that no
household remains unconnected with
Sewerage Network,

The Chair also directed CEQ Municipality &
Executive Engineer, UEED to furnish a
Certificate to the effect that no discharge of
sewerage and Municipal Solid Waste as well
as plastic waste flows through nallhas and
drains Into the Devika river. J
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Removing of g
ud
Dredging of Devika Rtve?e

and

I i

CEO MC Udhampur Informed the Chair that
regular drives are being conducted by MC
Udhampur for cleaning of drains and naliahs
converging at Devika River along
Sanitation drives at Devika Ghat and other
vulnerable points along with the river.

Worthy Deputy Commissioner directed CEO
MC Udhampur to carry dedicated Sanitation
drives Involving officials of GREF to remove
solid waste from the Nallahs/Drains
especially those which are converging into
bevika River. She further directed for
installation of Mesh on the Nallah/Drains
converging in Devika River to prevent solid
waste flowing in Devika River.

CEO MC, Udhampur was directed to prepare
and execute comprehensive plan for
dredging of Devika River for removal of
accumulated  Slit/Sludge and  other
Solid/Plastic waste.

It was also decided in the meeting that
Executive Engineer, UEED shall collect water
samples every week from four different
locations in Devika river analyze them and
share the report with this office.

XEN UEED
CEO Municipality

03

Municipal Solid Waste Disposal
there off

The Chief Executive Officer, Municipal Council
Udhampur apprised the Chair that at present
40MT of Municipal Solid Waste is being
generated in the town and is being dumped
at Mand. He further apprised that nearly
2000MT of waste is lying at the legacy waste
at Sui areas which has not been treated due
to overhead Transmission Line.
The Chair directed CEO MC, Udhampur to
use MRF Facility at Sui for segregation and
Scientific disposal of the current waste. The
chair also directed to use the newly created
MRF Facility at Panchayats adjoining the

town for scientific disposal of Plastic and
Solid waste,

CEO Municipality

Status of Obtaining
necessary
clearances/permissions for
the proposed Integrated
MSW processing site, where
dumping of MSW has
already been started by MC
Udhampur ;

Directions were Issued to ACR/Tehsildar
Udhampur for Identification of 20 to 30

Kanals of sultable land for esta
vy blishing ISWM

CEO, MC Udhampur was directed to submit

Action Plan for Processing of remaining

supply may be obtained from concerned

authorities of JPDCL.

2000MT of legacy waste at Sui so that
necessary approval for shutdown of power

ACR/Tehsildar
Udhampur

CEO Municipality

A
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' for al three STPs [The Rep. from UEED department apprised

278

the chair that the department has applied for | XEN UEED
obtaining CTO for all three STPs. The Chair | DO PCC
directed the Rep. from JKPCC and UEED to

expedite the same and get it done at the

earliest.

06 | Implementation
Orders

of  Closure | The chalr direct the undersigned and Rep. of

ADC Udhampur

DO PCC for Implementation of closure orders | DO PCC
recelved from the office of Reglonal Director,
Jammu at the earliest.

The meeting ended with vote of thanks to the Chair.

No. Abc.u[a',3_p1l (au
Dated: 09.02.2024

Copy to the:-

Joglnderéi h Jasrotia, JKAS
Addl. Deputly Commissioner

Udhampur

1. Deputy Commissioner, Udhampur for information.
. Assistant Commissioner, Revenue, Udhampur
. Chief Planning Officer, Udhampur

. Tehsildar Udhampur

2
3
4. Executive Engineer, UEED, Jammu
5
6

_ Chief Executive Officer, Municipal Council Udhampur

7. Divisional Officer, PCB
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POLLUTION ABATEMENT OF RIVERS DEVIKA AND TAWI AT UDHAMPI
TOWN

TEST REPORT

Sample description: Devika Ghat, Treated Water Quality of devika ghat
Customer Reference: Self/Testing/2024

Dated:07/02/2024,

Sample condition : Satisfaction.

Sample vol: 1itr

Sno Devika inlet Devika outlet
1 temp
2 Ph value for 25¢ 7.2 7.6
3 Total suspended 5.0 12.5
solid mg/|
4 Chemical oxygen 16.0 60.0
demand mg/|
5 Biochemical oxygen | 6.0 135
demand
4
i o ; 1
A : = e
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TEST REPORT OF WATER SAMPLE COLLECTED FROM DEVIKA
RIVER

SAMPLE COLLECTION LOCATION: GANGERA, UDHAMPUR
DATE OF SAMPLE COLLECTION : 25/02/2024,

SAMPLE CONDITION: SATISFACTION

SAMPLE VOLUME: 1ltr

PH COD : BOD TSS

6.9 14 5 5
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TEST REPORT OF WATER SAMPLE COLLECTED FROM DEVIKA

RIVER
SAMPLE COLLECTION LOCATION: DEVIKA GHAT, UDHAMPUR

DATE OF SAMPLE COLLECTION : 25/02/2024,

SAMPLE CONDITION: SATISFACTION

SAMPLE VOLUME: 1ltr

PH

CoD BOD

TSS

Tl

30 8

10

~ EJ 6Ps Map Camera

Udhampur, ,
WAGJ+6GC, Leray, Udhampur, 1821701

' Lat 32.9253865°

Long 75.131496°
25/02/24 02:48 PM GMT +05:30
% ) B U - By
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TEST REPORT OF WATER SAMPLE COLLECTED FROM DEVIKA
RIVER

SAMPLE COLLECTION LOCATION: OMARA MORH, UDHAMPUR
DATE OF SAMPLE COLLECTION : 25/02/2024,

SAMPLE CONDITION: SATISFACTION

SAMPLE VOLUME: 1ltr

PH COD BOD TSS

6.8 16 ' 8 7

Udhampur
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TEST REPORT OF WATER SAMPLE COLLECTED FROM DEVIKA
RIVER

SAMPLE COLLECTION LOCATION: NANSOO, UDHAMPUR
DATE OF SAMPLE COLLECTION ' : 25/02/2024,

SAMPLE CONDITION: SATISFACTION

SAMPLE VOLUME: 1ltr

PH COD BOD TSS

6.7 14 6 5

2 e

Udhamput _
E Upper Battal Ballian Nainsuh Road, Udhampur,
" Udhampunr, i

L
|
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E~Mall: eesdwestjammu@gmail. corn

o Ad‘dfbaputy Commissioner,
'ﬂdhl!ﬂ'pu‘fi-'

i ._ _.'R‘t:'

Your office No, ADCUIPS/23-24/684 dated 09-02-2024.

Regarding the subject cited above and lelter under refarance, the action taken réport by
the UEED in the subiact ma'ﬂar is submitted as under:-

‘suh]act‘. Minutes of Meeting of Hon'ble NGT Order dated 12-01-2024 in O.A No.176/2023 tilted
Rohit Padha Vs Union Territory of Jammu & Kashmilr and Ors.

No SOIWI 7 795~ 99
Dated- 4 ¢ - 63~ poity

< e e

{ssues

“Action taken ' e A
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| poliuting Devika River

| sxternal storm walter pipes

sl
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Union Territory a‘aﬁimu & Kashmir
Office of the Municipal Council Udhampur.

TEEFRLESR LN (Email:- eoudhampur-ijk@nic.in)

Annexure F

Installation of Iron Mesh

Page 14 of 16
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Office of the Municipal Council Udhampur.
kokkkkkkkkkkk (EBmail:- eoudhampur-jki@nic.in)

No: DULBJ2022/ T

Page 6 of 16
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Office of the Municipal Council Udhampur.
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(Email:- eoudhampur-ijk@nic.in)

ANNEXUREANC

Greenery at Integrated MSW at SUI

Page 8 of 16




prohibited. If unavoidable due to constraints, manual handling shall be carried
protection with due care for safety of workers,

out under proper

IEC through audio mounted device of the waste collection vehicle and door to door
campaigning is being done to sensitize general public to deposit their segregated waste in the
Auto-Tipper/Rickshaws etc. deployed by Municipal Council Udhampur. Changing needs and
advances in technology shall be taken into consideration for selection of collection equipment
and vehicles. Auto Tippers or vehicles of specific capacity with hydraulically operated hopper
covering mechanism from top having two compartments for carrying biodegradable and non-
biodegradable waste separately with a hooter have been deployed for collection of waste. Route
plans for each primary collection and transportation vehicle has been provided by Municipality.
In narrow streets that cannot be serviced by auto tipper or the vehicle, a 3-Wheeler having two
compartments for carrying wet and dry waste separately with a hooter has been deployed.

Total waste generation of Municipal Council Udhampur is 40 TPD. Municipal ComTcil
Udhampur shall facilitate construction, operation and maintenance of solid waste procelssmg
facilities and associated infrastructure on their own c'ir @ush any agency f“’ °P.“m“m
utilisation of various components of solid waste adopting suitable technology including the

following technologies and adhering to the guidelines issued by the Ministry of Urban
owing - i

) fom time to time and standards prescribed by the Central Pollution Control

) s t and environmental impacts, preference shall be given to

inimi ortation cost . . .
i T methanation, microbial composting, vermi-composting,

. : h as bio- .
degantraliscd proceSE 5 ocessing for bio-stabilisation of biodegradable

iate pr
anaerobic digestion or any other appropriate p




Union Territory Mmu & Kashmir
Office of the Municipal Council Udhampur.

b o e (Email:- eoudhampur-jk@nic.in)

waste through medium/large composting bio-methanation plants at centralised locations.
Municipal Council Udhampur shall endeavour to create a market for consumption of RDF
(Refuse Derived Fuel). The cement factories are liable to take RDF from municipal dumping
sites who have to use RDF to the order of 5% of the total fuel burnt by them in their kilns.
Municipal Council Udhampur shall ensure that recyclables such as paper, plastic, metal, glass,
textile etc. go to authorised recyclers. Other guidelines for processing of solid waste. Municipal
Council Udhampur shall enforce processing of bio-degradable waste on site of generation of
such waste through composting or bio-methanation, as far as possible, at RWAs (Resident
Welfare Associations), group housing societies, markets, gated communities and institutions
with more than 5000 sq. m. areas, all hotels and restaurants, banquet halls and places of such
nature. Preference shall be given for onsite processing of biodegradable waste generated by
other waste generators as well. Bulk generators who fail to install waste processing units within
their premises shall be liable for fine to install such processing units with time line envisaged
in the notices and notification has already been issued in this regard. If they perpetually fail to
establish waste disposal system within six months after first notice issued to them, the
Municipality is empowered to seal such erring bulk waste generating business establishments.
Municipal Council, Udhampur shall involve communities in waste management and promote
home composting, bio gas generation, decentralized processing of waste at community level,
subject to control of odour and maintenance of hygienic conditions around the facility. Also,
the waste generator has to pay user charges/sanitation fee to the local bodies in spite of the fact
if they process their waste at their institutional level. Municipal Council Udhampur has
collected Rs 401000 as user charges for the month of February and efforts are being made
to collect maximum user charges.

MRF facility at Sui Jhakkar site constructed over an area of 5000 Sq ft is catering around 5-8
TPD dry waste and 20 Pits is constructed which is catering only 1.5 MT of waste for composting on
daily basis. One more land of approx. 30 Kanal is being identified for construction of another
Material Recovery Facility for processing of remaining dry waste and 180 No’s of Compost

Pits/Windrow composting shall be done for processing of remaining quantity of wet waste.

Page 5 of 16
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J&K Pollution Control Committee
Jammu/Kashmir (www.jkspcb.nic.in)

Consent Order

Consent No.:- PCC/digital/ 24043672262 of 2024 Date:- 21/02/2024

—

Consent To Operate ( Fresh ) under Section 25/26 of the Water(Prevention & Control
Pollution)Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981,
as amended is granted in favour of

Sh. Mohd Taj Chowdhary,

M/s Sewerage & Drainage ,

at Udhampur, Distt. Udhampur

(registered with DIC videregistration No:
date: 01/02/2018 )

for a period upto one year from the date of issue for RED category of unit as per revised classification ofindustrial
sector, subject to the following terms and conditions in a time bound manner :

The consent granted, by the Committee is restricted to Prevention and Control of Pollution only and shall notbe
treated as substitute of permission required under other laws of the land.

The consent is granted valid for the operation of unit for as per consented capacity as mentioned below
with capital investment of Rs.450 lakhs:

SNo.| Name Capacity Unit

1 Sewage treatment plant. 1.6 MLD

Any change / enhancement in capacity, process, etc. shall have to be intimated to the Committee and the
Authority has to apply afresh for the same.

Compliance under Water Act ;

a. Standards of discharge for Sewage disposal:

Sewage Treatment - The Authority _has to install and maintain continuous operation of a comprehensive
treatment system as is warranted with reference to effluent quality and operate and maintain the same
continuously so as to achieve the quality to treated effluent to the following standards before disposal :-

Parameters Range Conc. in mg/l except for pH
pH between 6-9

Suspended Solids Not to exceed 100

BOD(3 days at 27 degree not to exceed 30

celsius)

b. All the Waste water/Trade efffluent shall be treated as per norms to meet the environment standards of EP
Act 1986,

¢. Water consumption

i ily quantity of water consumption shall not exceed KLD.

Q-
¥,
- ™
YAy 1 ST
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X.  The Authority shall not operate the unit unless Committee issue Consent to Operate (Fresh)

Specific Conditions:-

a0 | Pl

& Control of Pollution) Act, 1981 and amendments made thereof as well as EP Act besides confirm
Achievement of norms/Environmental standards as prescribed under above said Acts.

Periodic Inspection by Divisional Officer, PCC as per schedule for Red category units.

The project authority shall connect the OCEMS by end of the March-2024.

W

I. The Project Authority shall operate all requisite pollution control devices and ensure compliance of general
termsand conditions as promulgated under Water (Prevention &Control of Pollution) Act, 1974, Air (Preventio

Xi.  In case of violation of above mentioned co:lgmsm:,agz public complaint the consent shall be withdraw.

JH

the”spits
o e Q
ﬁ&dcr' 5 /

counter claim, ownership, partnership.

o T\ON Copen
* This consent is issued purely ﬁumi?{ al angle Zﬂ%& Committee shall not be responsible for any claim.
¥
&

N iy ‘1’\
OO e O S (J N Sharma)
‘b.% ?.51:2}9‘@% & / Environmental Engineer,
%, % ‘?@/ e _JIKPCC ammu;

i F (ﬁ& '

. Regional Director PCC Jammu for information and ensure the implementation of conditions as above.
2. General Manager DIC Udhampur for information.

3. D.O PCC Udhampur for the direction to monitor the conditions of the consent stated above.

4. P.A. to Chairman, J&K PCC for information of the Chairman

Copy to the :

s 3
PR W

5. Executive Engineer, Sewerage & Drainage Yard No.l UEED Complex Transport Nagar Narwal. Jammu for

information and ensure the implementation of conditions as above.

6. M/s Sewerage & Drainage , at Udhampur (1.6 MLD capacity), forcompliance of above said conditions.
7. Office file

The unit holder shall comply 10 environment standards as notified under the environment protection Act 1986, read with the Water (Prevention & Control of

Pollution) Act 1974 & Air (Prevention & Control of Pollution) Act, 1981 which can also be downloaded from the website www jkspeb nic.in or

www.cpeb.nic.in

“This is computer generated document from OCMMS by JKPCC™

The industry can apply for Renewal/Expansion of Consent on the Site www jkocmms.nic.in directly
Paged
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a. The Authority shall comply to National Ambient Air Quality Standards as per EP Act 1986 (refer rule

3(3B).

b. The Authority has to operate stack(s) of the following specifications : )

S. |Stack Volume Height (in | Top Velocity of gas emission m/sec
No |attached to | Nm3/hr Meters) - diameter (in

. Meters)

¢. The Authority has to install and maintain continuous operation of a comprehensive air pollution control
system including the following pollution control devices 10 achieve the quality of emissions within the
{olerance limits as prescribed under the environment protection act 1986:

S.No. Pollution Control Equipments
1 Fire Extinguishers, Water Sprinkling System,
ETP
d. Fuel Consumption Details :-
S.No. Type of fuel Maximum Quantity Unit
- o - Metric Tonnes/Day

The Authority shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016

Under the Noise Pollution (Regulation and Control) Rules 2000, the unit holder shall take adequate measures
for control of noise from its own sources within the premises so as to maintain ambient air quality standards in
respect of noise to less than 75dB(A) during day time and 70 dB(A) during night time. Daytime is reckoned in
between 6 am to 10 pm and night time is 10 pm to 6 am

The Authority shall comply to the Plastic Waste Management Rules 2016 dated 18-3-2016

Self Monitoring Schedule :

The Authority shall have to get the samples of emission/Effluents analysed from the laboratory of J&K PCC
or laboratories approved by J&K PCC when unit becomes operational to the check the efficacy of Pollution
Control Devices (PCDs) installed in the unit

The Authority shall comply with the additional conditions as stipulated below:-

The Consent is valid for the operation of unit only. The unit holder can only manufacture products, at the rate
of production as mentioned in consent order. Any change in production capacity, process, raw materials use
etc, shall have to be intimated to the Boad. For any enhancement of the above, fresh consent has to be obtained

fom J & K Pollution Control Committee.

The Authority has to keep a record of the environmental data monitored regularly with regard to operation
and maintenance of pollution control devices viz Air Pollution and Water Pollution Control to achieve the
desired standards notified in EP Act.

Pollution Control Devices (ETP/ECD) as contemplated to achieve the quality of effluent emission within the
tolerance limits prescribed , shall have to be operational during the course of production. The effluent/emission
shall not contain constituents in excess of the tolerance limits as laid down by J & K Pollution Control
Committee.

The Authority shall be liable to pay compensation in case any damage is caused to the environment.

The Authority shall abide by the directions of the Committee which will be issued from time to time.Any
infringement/ violation or trangression of the statutory enactments of pollution control acts by the unit, shall be
sufficient cause to prosecute the violator in conformity with relevant section of Air/Water Acts and
Environment Protection Act in force.

The unit shall be under surveillance monitoring of J & K Pollution Control Committee

The unit holder shall provide adequate arrangement for fighting the accidental leakages/discharge of any air
pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution.

viii. The Authority shall adhere to general standards terms and conditions of Water / Air Acts and compliance of

o

iy

S

| e - .
-~ \q.q:\';r-‘ggﬂr[}c}rﬁ standards as per environment protection act 1986

;e,g'h; Aulhohi"ijf}h‘ould apply 60 days in advance for renewal of consent before expiry the date of this Consent

£

industry can apply for Renewal/Expansion of Consent on the Site www jkocnmms.nic.in directly
’ Page?
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J&K Pollution Control Committee
Jammu/Kashmir (www.jkspcb.nic.in)

Consent Order

Consent No.:- PCC/digital/ 24043675653 of 2024 Date:- 21/02/2024

Consent To Operate ( Fresh ) under Section 25/26 of the Water (Prevention & Control
Pollution)Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981,
as amended is granted in favour of

Sh. Mohd Taj Chowdhary,

M/s Sewerage & Drainage,

at Udhampur District Udhampur ( registered with DIC vide registration
No: date: 01/02/2018 )

for a period upto one year from the date of issue for RED category of unit as per revised classification
of industrial sector,subject to the following terms and conditions in a time bound manner :

I. The consent granted by the Committee is restricted to Prevention and Control of Pollution only and shall not
be treated as substitute of permission required under other laws of the land.

The consent is granted valid for operation of unit for the consented capacity as mentioned below with capital
investment of Rs.450 lakhs (as per Schedule I1):

S No.

ta

Name Capacity Unit

1 Sewerage Treatment 4
Plant

MLD

Any change / enhancement in plant shall have to be intimated to the Committee and the unit holder has to apply
afresh for the same

3. Compliance under Water Act :
a) Trade Effluent: The Authority has to install and maintain continuous operation of a comprehensive
effluent treatment system consisting of Primary / Secondary / Tertiary treatment so as to achieve the quality
of the treated effluent to the following standards of discharge outlet

Standards of Discharge for Trade Effluent:

Compulsory Parameters

Conc. in mg/l except for pH

pH

6.5-8.5

Suspended Solids 100
BOD(3 days at 27 degree celsius) 30
Oil & Grease 10

b) Sewage Effluent - The Authority has to install and

treatment system as is warranted with reference to effluent quality and operate and maintain the same
continuously so as to achieve the quality to treated effl

Standards of discharge for Sewage disposal:

maintain continuous operation of a comprehensive

uent to the following standards before disposal :-

Parameters Range Conc, in mg/l except for pH
between 6-9
Not to exceed 100
not to exceed 30
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¢) Water consumption & Disposal

i. The daily quantity of water consumption shall not exceed - ML.D KLD.

ii. The daily quantity of sewage effluent from the unit shall not exceed - KLD
iii. Waste water generated from the unit shall be disposed through ETP

4.  Complance under Air Act:

a. The Authority shall comply to National Ambient Air Quality Standards as per EP Act 1986 (refer rule

3(3B).
b. The Authority has to operate stack(s) of the following specifications : )

S. |Stack Volume Height (in Top Velocity of gas emission m/sec
No |attached to |Nm3/hr Meters) diameter (in
. Meters)
1 No Stack 0 0 Round 0
process
involved in
this MFG
process
2

c. The f\utho::ity has to install and maintain continuous operation of a comprehensive air pollution control
system including the following pollution control devices to achieve the quality of emissions within the
tolerance limits as prescribed under the environment protection act 1986:

S.No. Pollution Control Equipments
| Fire Extinguishers, Effluent Treatment Plant, Pollution Control Devices as applicableunder
[Environment Protection Act,

d. Fuel Consumption Details :-

S.No. Type of fuel Maximum Quantity Unit
1 0 0 Metric Tonnes/Day

The Authority shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016

Under the Noise Pollution (Regulation and Control) Rules 2000, the unit holder shall take adequate measures
for control of noise from its own sources within the premises so as to maintain ambient air quality standards in
respect of noise to less than 75dB(A) during day time and 70 dB(A) during night time. Daytime is reckoned in
between 6 am to 10 pm and night time is 10 pm to 6 am

The Authority shall comply to the Plastic Waste Management Rules 2016 dated 18-3-2016

Self Monitoring Schedule :

The unit holder shall have to get the samples of emission/Effluents analysed from the laboratory of J&K PCC
or laboratories approved by J&K PCC after every six months to the check the efficacy of Pollution Control
Devices (PCDs) installed in the unit

9. The Authority shall comply with the additional conditions as stipulated below:-

i, The Consent is valid for the operation of unit only. The unit holder can only manufacture products, at the rate
of production as mentioned in consent order. Any change in production capacity, process, raw materials use
etc, shall have to be intimated to the JKPCC. For any enhancement of the above, fresh consent has to be
obtained from J & K Pollution Control Committee.

ii. The Authority has to keep a record of the environmental data monitored regularly with regard to operation
and maintenance of pollution control devices viz. Air Pollution and Water Pollution Control to achieve the
desired standards notified in EP Act.

iii. Pollution Control Devices (ETP/ECD) as contemplated to achieve the quality of effluent emission within the
tolerance limits prescribed, shall have to be operational during the course of production. The effluent/emission
shall contain constituents in excess of the tolerance limits as laid down by J & K Pollution Control

Wﬁec‘gp
iy q@?ﬁ'@u ority sﬁ&@bﬁliablc to pay compensation in case any damage is caused to the environment.
¥ o ‘AN
e o5
Sy (R )
ser :
The imﬁém- can apply for Renewal/Expansion of Consent on the Site www jkocmms.nic.in directly
Page2
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+ V- The Authority shall abide by the directions of the Committee which will b
infringement/ violation or transgression of the statutory enactments of pollut

be sufficient cause to prosecute the violator in conformity with relevant
’ Environment Protection Act in force.

¢ issued from time to time. Any
ion control acts by the unit, shail
section of Air/Water Acts and

vi.  The unit shall be under surveillance monitoring of J & K Pollution Control Committee

vii. The Authority shall provide adequate arrangement for fighting 1
pollutant/gas/liquid from the vessel, machinery etc. which a
environmental pollution.

viii. The Authority shall adhere to general standards terms and co
environment standards as per environment protection act 1986

ix. The Authority should apply 60 days in advance for renewal of consent before expiry the date of this Consent
Order

he accidental leakages/discharge of any air
re likely to cause fire hazard including

nditions of Water / Air Acts and compliance of

Specific Conditions:-

I- The Project Authority shall operate all requisite pollution control devices and ensure compliance of
general terms and conditions as promulgated under Water (Prevention &Control of Pollution) Act, 1974,
Air (Prevention & Control of Pollution) Act, 1981 and amendments made thereof as well as EP Act
besides confirm Achievement of norms/Environmental standards as prescribed under above said Acts.

2- Periodic Inspection by Divisional Officer, PCC as per schedule for Red category units.

3- The project authority shall connect the OCEMS by end of the March-2024.

X.  Incase of violation of above mentioned

* This consent is issued purely fi ironmgntal ﬁg;) d the Committee shall not be responsible for any claim.

counter claim, ownership, partne
\.‘ /”'\f\-‘;ﬁ
(J N Sharma)

CONGENTTO

ESTABLISH OPERATE =/ Environmental Engineer
| FRESH RENEWA. perdK PCC Jammu
4 ks . L e
Copy to the : NG, NG

M SRIN . . .
1. Regional Director PCC Jammu for 1rder'mm+en-mfa‘ ensure the implementation of conditions as above.

2. General Manager DIC Udhampur for information,

3. Executive Engineer Sewerage & Drainage, Div West UEED Jammu Yard No.l UEED Complex Transport
Nagar Narwal Jammu.

4. D.O PCC Udhampur for the direction to monitor the conditions of the consent stated above.
5. P.A. to Chairman, J&K PCC for information of the Chairman

6. M/s Sewerage & Drainage (4 MLD) at Udhampur District Udhampur for compliance of above said conditions.
7. Office file.

The unit holder shall comply to environment standards as notified under the environment protection Act 1986, read with the Water (Prevention & Control of

Pollution) Act 1974 & Air (Prevention & Control of Pollution) Act, 1981 which can also be downloaded from the website www jkspebonic.in or at

wwiw cpehunic in

“This is computer generated document from OCMMS by JKPCC™

Tiie industry can apply for Renewal/Expansion of Consent on the Site www.fkocmms.nic.in directly
Page3
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' . o J&K Pollution Control Committee
¥ iy Jammu/Kashmir (“'“\\'.]kspcb.uic.ln}
PCC

Consent Order

Cansent No,:- PCC/digitul24043685792 of 2024 Date:- 09/03/2024
‘ Consent To Operate

( Fresh ) under Section 25/26 of the Water(Prevention & Control
Pollution)Act, 1974 and u

nder section 21 of the Alr (Prevention & Controf of Pollution) Act, 1981,
as amended Is granted In favour of

‘ Sh. Vijay Singh Manhas
M/s Sewerage & Drainage Div West UEED Jammu
Yard No.l UEED Complex Transport Nagar Narwal

| Jommu

| Udhampur, Udbampur( registered with DIC vide

registration No:

. date; )

fora cEﬁrim.! upto One Year from the date of issuc for RED calegory of unit as per revised classification
of industrial sector, subject to the followi

ng terms and conditions in a time bound nianner
1. The consent granted by the Commij

ittee is restricted 1o Prevention and Control of Pollutson only and shall not
be trented as substitute of permission required under other laws of the Jand,

2. The consent is ﬁmnled valid for operation of unit for the manufacturing of the products / by-products
consealed quanlity as mentioned below with capital in

vestment of Rs.450.00 lakhs(as per Schedule 1)
S No, Products/BY-Products Maximum Quantity Unit
| =2 Name
1 | SEWAGE TREATMENT 8 MLD
_ PLANT
Any chenge / enhancement jn production capacii

» PrOCess, raw materials et shal| have o be intimated to th
Committee and the unit holder has to apply aﬁtsﬁ for the same E
3. Compliance under Water Act :

8) Trade Effluent: The unit holder has 10 install and maintain continuous

i efMuent treatment system consisting of Primary / Seconda

0
of the treated

¥ Ten ok Peration of a comprehensive
erlia catment so as ¢ hieve th |
efMluent to the following standards of discharge outlet = " 5025 to achieve the quality

| ‘ Standards of Discharge for Trade Effluent:

‘ | Compulsory Parameters Conc. In ma'l exeept for pH
il 65-85
Suspended Solids i
|  BOD(3 days at 27 degree celsiug) 30
¥ (Ol & Grease
|

(¥ Scanned with OKEN Scanne
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BOD(3 days at 27 degree
celsius)

Parameicrs Range Conc. in mg/l except far pH
pht between 6-9
Suspended Solids Not to excecd 100

not to exceed 30

¢) Water consumption & Disposal

i. The daily quantity of waler con
ii. The daily quantity of
iii. Waste water generated

4. Complance under Air Act:
a. The unit holder shall comply to National Ambient Air Quality Standards as per EP Act 1986 (refer rulc

sewage ¢

sumplion shall not exceed KLD.
fMuent rom the unit shall not exceed KLD

from the unit shall be disposed through

3(3B).
b. The unit holder has to operate stack(s) of the following specifications : )
S. |Stack Volume Height (In | Top Veloelty of gas emission m/sce
No |attached to | Nm3/hr Meters) diameter (in
F Meters)
1 00 00 00 Round 00

c. The unit holder has to install and maintain continuous operation of a comprehensive air pollution control

system including the foll
tolerance limits as prescribe

owing pollution control devices 10 achieve the quality of emissions within the
d under the environment protection act 1936:

S.No. 1 Pollutlon Control Equipments
1 Sewerage Treatment Plant,
d. Fuel Consumption Details :-
|_ S.No. Type of fucl Maximum Quantlty Unit
\ 1 00 00 Metric Tonnes/Day

5. The unit holder shall comply to the Solid Waste Managernent Rules 2016 dated §-4-2016

Under the Noise Pollution (Regulation and
for control of noise from its own sources within the premi
than 75dB(A) during day time and

respect of noise (0 less
t time is 10 pm to 6 am

between 6 am to 10 pm and nigh

Control) Rules 2000, lhe unit holder shall take adequate measures
ses 50 08 lo muntain ambient air quality standards in
70 dB(A) during mght time. Dayume is reckoned in

The unit holder shall comply to the Plastic Waste Managenicut Rules 201 6 dated 18-3-2016

Self Moniloring Schedule :

The unit holder shall have

o laboratories approved by J&K PCCa

Devices (PCDs) installed in the unit
9. The unit holder shall comply with the additional conditions as stipulated below:-

production as
shall have lo

fom J & K Pollution Control Committee.

ji,  The unit holder

has o kee,

and maintenance of polluti
desired standards notified in EP Act.

iii. Pollution Control Dev
tolerance limits prescribed , shall have to be o

shall not contain constituents in excess of

P

to get the samples of emission/Eftlu.ents analysed [rom the laboratory of J&K PCC
fler every six months ta the check the efficacy of Pollution Centrol

The Consent s valid for the Operate of unit only. The unit holder can only manufacture products, at the rate of
mentioned in consent order. Any change in production caapeity, process, raw materials use eic,
be intimated to the Boad. For any enhancement of the above, fresh consent has to be obtained

o record of the environmental data monitored regularly with regard to operation
tion control devices viz Air Pollution end Water Follution Control to achieve the

ices (ETP/ECD) as contemplated to achieve the quality of ¢ffluent emission within the
crational during the course of production The effluent/enmssion
the tolerance limits as laid down by J & K Pollution Control

all be liable to pay compensaticn in case any damage is caused 1o the enviromment

Theds
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vi.  The unit shall be under surveillance monitoring of J & K Pollution Control Committee
vil.  The unit holder shall provide ndequate arrangement for fighting the accidental leakages/discharge of any air

pollutant/gas/liquid from (he vessel, macﬁmery ete. which are likely to cause fire hazard including
environmental pollution.

viii. The unit holder shall adhere to general standards terms and conditions of W,
environment standards as per environment protection act 1986

.  The unit holder should apply 60 days in advance for renewal of consent before expiry the date of this Consent
Order

ater / Air Acts and compliance of

Specific Conditions:-

Pollution) A¢t 1974 & Alr (P,

2 also be d6¥ploaded 1 th i =
w.cpch nic.in % "-. 4 : ¢d from the website www ks
;‘fl-'. :. Un,
5“,-“0 *

that the occupier/agency shall install Online Monitoring Slrtem wilhin or before Marcl
afler o linnce and shall connect OCEMS with the CPCB Server.,

X In case of violation of above mentioned conditions or any public complaint the consent shall be withdraw.

* This consent is issued purely from environmental angle and the Commitlee shall not be responsible for any claim,
counter claim, ownership, partnership et¢ of the unjt.

2024 and report to JKPCﬂ

By Order'
7
Environmental E_'ﬂglrm"n‘?I 3) M
£W

Copy to the ;

1. Regional Dirsctor PCC Jammy for information and ensure the implementation of conditions as above,

«General Manager DIC Jaimmy for information,

3. .D;O.P(X_‘ Udhampur for the direction to monitor the conditions of the consent sta ted above,

4.P.A. to Chairman, J&K PCC for information of the Chairman

5. M/s Sewerage & Drainage Div West URED Jammu, Yard No.1 UEED Complex Transport Nagar Narwal Jammuy
for compliance of ebove said conditions. ;

6. Office file

I environment Alandards a3 p|

L protection Ad1 J 985, read with the Water (Prevention & Control of

M

X,

A7 ‘
SSRinpoar hied

-

“This is computer generated docunicut from OCMMS by JKpCen

iy i
i

e

-
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GOVERNMENT OF JamMMU & KASHMIR
OFFICE OF THE DISTRICT MAGISTRATE UDHAMPUR

: http,//Udhampur.nic.in -
_ Contact No: 01992-270212 (Office), 01992271845 (Fax) Emall-JD: udhampur@nic.in Website. p,//Udhampur.aicin

Tehsildar
Chenani

No.: DMU/JC/1379 Date: ¢/ /03/2024

Sub.: Closure of M/S Hotel Asia (The Oasis Resorts), Pachote Kud, Tehsil Chenani
District Udhampur.

Ref.: Consent Order Dated 29/02/2024.

Find enclosed Order under reference regarding Closure of M/S Hotel Asia (T pe
Oasis Resorts), Pachote Kud, Tehsil Chenani District Udhampur, wherein,
Environmental Engineer, J&K Pollution Control Committee Jammu / Kashmir has stated

that “The closure order issued by the J&K PCC vide Order No. 162 JKPCC of 2021
Dated 16/02/2021 is withdrawn.

In this context, you are required to proceed further in the matter under intimation
to this office

Joginder Singh \JaSrotia (JKAS)
Additional Disttict Magistrate
; Udhampur

Copy to the:

1. District Magistrate Udhampur.
2. Regional Director, PCC, "Jammu.

Fremotutet —_L



GOVERNMENT OF JAMMU & KASHMIR
OFFICE OF THE DISTRICT MAGISTRATE UDHAMPUR

Contact No: 01992-270212 (Office), 01992-271845 (Fax) Email-ID: udhampur@nic.in Website: http;//Udhampur.nicll

Tehsildar
Udhampur

No.: DMU/JC/ 1696 Date: | ) /02/2024

Sub.: Closure of M/S Sangam Banquet Hall, NH-1A Near Chopra Shop Market

Udhampur.
Ref.: Order No. 193 JK PCC of 2023 Dated 14/03/2023.

Refer to the order under reference, wherein Member Secretary JK PCC, Jammu
on the approval of competent authority, while passing directions under Section 33 (A) of
Water (Prevention and Control of Pollution) Act, 1974 and Section 31 (A) of the Air
(Prevention and Control of Pollution) Act, 1981, read with Section 5 of Environment
(Protection) Act, 1986 has desired that District Magistrate Udhampur shall ensure
closure of Banquet Hall of Sh. Balak Ram under the name and style of M/S Sangam
Banquet Hall, NH-1A Near Chopra Shop Market Udhampur.

In view of the above, you are hereby directed to immediately close down aforesaid

Banquet Hall, and furnish compliance report to this office.
‘lssued with the approval of District Magistrate Udhampur

Joginder Sihgh Va lv‘ S)
Additional District Magistrate
.&% Udhampur

Copy to the:
1. Member Secretary, J&K PCC, Jammu.

2. Regional Director, J&K PCC, "Jammu.
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GOVERNMEM OF JAMMU & KASHMIR
OFFICE OF THE DISTRICT MAGISTRATE UDHAMPUR

Contact No: 01892-270212 (Office), 01992-271845 (Fax) Email-ID: udhampur@nic.in Website: http,//Udhampur.nic.in

Tehsildar
Udhampur

No.: DMU/JC/ 1689 Date: |} /02/2024

Sub.: Closure of M/S Riwayat Banquet Hall, M.H Road Udhampur.

Ref.: Order No. 246 JK PCC 2024 Dated 07/02/2024.

Refer to the order under reference, wherein Chairman, J&K PCC, Jammu /
Srinagar while passing directions under Section 33 (A) of Water (Prevention and Control
of Pollution) Act, 1974 and Section 31 (A) of the Air (Prevention and Control of Pollution)
Act, 1981, has desired that District Magistrate Udhampur shall ensure closure of
Banquet Hall operated by Municipal Council Udhampur under the name and style of M/S

Riwayat Banquet Hall, M.H Road Udhampur.
In view of the above, you are hereby directed to immediately close down aforesaid
Banquet Hall, and furnish compliance report to this office.

‘Issued with the approval of District Magistrate Udhampur

Joginder s(}kﬁk\i‘o’}:{ (JKAS)
Additional District Magistrate
&,Udhampur

Copy to the:
1. Chairman, J&K PCC, Jammu / Srinagar.

2. Regional Director, J&K PCC, "Jammu.




GOVERNMENT OF JAMMU & KASHMIR
OFFICE OF THE DISTRICT MAGISTRATE UDHAMPUR

Contact No: 01992-270212 (Office), 01992-271845 (Fax) Emall-ID: udhampur@nic.in Website: http;//Udhampur.nic.in

Tehsildar
Udhampur

No.: DMU/JC/ [65% Date: /> /02/2024

Sub.: Closure of M/S Hotel K.B Apartments, Near MH Chowk Udhampur.
Ref.: Order No. 245 JK PCC 2024 Dated 07/02/2024.

Refer to the order under reference, wherein Chairman, J&K PCC, Jammu /
Srinagar while passing directions under Section 33 (A) of Water (Prevention and Control
of Pollution) Act, 1974 and Section 31 (A) of the Air (Prevention and Control of Pollution)
Act, 1981, has desired that District Magistrate Udhampur shall ensure closure of Hotel of
Sh. Daljeet Singh under the name and style of M/S Hotel K.B Apartments, Near MH
Chowk Udhampur. _

In view of the above, you are hereby directed to immediately close down aforesaid
Hotel, and furnish compliance report to this office.

‘Issued with the approval of District Magistrate Udhampur

Joginder 54 T1JKAS)

Additional District Magistrate

Udhampu
Copy to the: &— id

1. Cha?rman. J&K PCC, Jammu / Srinagar.
2. Regional Director, J&K PCC, “Jammu,




AT WA
GOVERNMENT OF JAMMU & KASHMIR
OFFICE OF THE DISTRICT MAGISTRATE UDHAMPUR

: . - 1iC.in
Contact No: 01992-270212 (Office), 01992-271845 (Fax) Emall-ID: udhampur@nic.in Website: http,//Udhampur.

Tehsildar
Udhampur

No.: DMU/JC/ 1692 Date: 1. /02/2024

Closure of M/S Sona Brick Kiln, Village Jib Ashram (Mungeli) Tehsil and

District Udhampur.
Ref.: Order No. 27 JK PCC 2023 Dated 11/08/2023.

Refer to the order under reference, wherein Member Secretary JK PCC, Jammu
on the approval of competent authority, while passing directions under Section 33 (A) of
Water (Prevention and Control of Pollution) Act, 1974 and Section 31 (A) of the Air
(Prevention and Control of Pollution) Act, 1981, read with Section 5 of Environment
(Protection) Act, 1986 has desired that District Magistrate Udhampur shall ensure
closure of M/S Sona Brick Kiln, Village Jib Ashram (Mungeli) Tehsil and District
Udhampur.

In view of the above, you are hereby directed to immediately close down aforesaid
Brick Kiln, and furnish compliance report to this office.

'Issued with the approval of District Magistrate Udhampur

Joginder 814 sro

Additional District Magistrate
.Af Udhampur

Sub.:

Copy to the:
1. Member Secretary, J&K PCC, Jammu.
2. Regional Director, J&K PCC, "Jammu.




GOVERNMENT O: .EIT:“IMU & KASsH
MIR
OFFICE OF THE DISTRICT MAGISTRATE UDHAMPUR

Contact No: 01992-
992-270212 (Office), 01992-271845 (Fax) Email-ID: udhampur@nic.in Website: http,//Udhampur.nic.in

Tehsildar
Udhampur

No.: DMU/JC/ 1150 Date: >.3 /02/2024

Sub.: Closure of Brick Kiln of Sh. Ravi Kumar Malguria under the name and style
of M/S Shivalik Brick Industries, Village Barolla Udhampur.

Ref.: Order No. 261 JKPCC of 2024 Dated 14/02/2024.

Refer to the order under reference, wherein Chairman, Jammu and Kashmir
Pollution Control Committee, Jammu / Srinagar, while passing directions under Section
33 (A) of Water (Prevention and Control of Pollution) Act, 1874 and Section 31 (A) of the
Air (Prevention and Control of Pollution) Act, 1981 has desired that District Magistrate
Udhampur shall ensure closure of Brick Kiln of Sh. Ravi Kumar Malguria under the name
and style of M/S Shivalik Brick Industries, Village Barolla Udhampur.

In view of the above, you are hereby directed to immediately close down aforesaid
Brick Kiln, and furnish compliance report to this office.

‘Issued with the approval of District Magistrate Udhampur

Joginder Singh Jasrotia (JKAS)
Additional District Magistrate

&( Udhampur

Copy to the:
1. District Magistrate Udhampur.
2. Regional Director, PCC, Jammu.
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GOVERNMENT OF JAMMU & KASHMIR

(o) OF THE D1STRICT MAGISTRATE UDHAMPUR

Contact No: 01992-270212 (Office), 01992-271845 (Fax) Email-ID: udhampur@nic.in Website: http,//Udhampur.nic.in

Tehsildar
Udhampur

No.: DMU/JC/ 1358 Date: 26 /02/2024

Sub.: Closure of Brick Kiln of Sh. Sanjay Kumar, Rajesh Gupta under the name
and style of M/S Shiv Shanti Brick Kiln, Village Barolla Jib Thathi,
Udhampur.

Ref.: Order No. 266 JKPCC of 2024 Dated 14/02/2024.

Refer to the order under reference, wherein Chairman, Jammu and Kashmir
Pollution Control Committee, Jammu / Srinagar, while passing directions under Section
33 (A) of Water (Prevention and Control of Pollution) Act, 1974 and Section 31 (A) of the
Air (Prevention and Control of Pollution) Act, 1981 has desired that District Magistrate
Udhampur shall ensure Closure of Brick Kiln of Sh. Sanjay Kumar, Rajesh Gupta under
the name and style of M/S Shiv Shanti Brick Kiln, Village Barolla Jib Thathi, Udhampur.

~Inview of the above, you are hereby directed to immediately close down aforesaid
Brick Kiln, and furnish compliance report to this office.

‘Issued with the approval of District Magistrate Udhampur

Joginder SJ*M{JKAS)
Additional District Magistrate
Copy to the: &&’ Udhampur

1. District Magistrate Udhampur.
2. Regional Director, PCC, *Jammu.



GOVERNMENT OF JAMMU & KASHMIR
OFFICE OF THE DISTRICT MAGISTRATE UDHAMPUR

Contact No: 01992-270212 (Office), 01992-271845 (Fax) Email-ID: udhampur@nic.in Website: http,//Udhampur.nic.in

Tehsildar
Udhampur

No.: DMU/JC/1 359 “ Date: 2 ¢ /02/2024

Sub.: Closure of Brick Kiln of Sh. Vinod Gupta under the name and style of M/S
Vinod Brick Kiin, Village Dadar Ritti, Udhampur.

Ref.: Order No. 267 JKPCC of 2024 Dated 14/02/2024.

Refer to the order under reference, wherein Chairman, Jammu and Kashmir
Pollution Control Committee, Jammu / Srinagar, while passing directions under Section
33 (A) of Water (Prevention and Control of Pollution) Act, 1974 and Section 31 (A) of the
Air (Prevention and Control of Pollution) Act, 1981 has desired that District Magistrate
Udhampur shall ensure Closure of Brick Kiln of Sh. Vinod Gupta under the name and
style of M/S Vinod Brick Kiln, Village Dadar Ritti, Udhampur,

In view of the above, you are hereby directed to immediately close down aforesaid
Brick Kiln, and furnish compliance report to this office.

‘Issued with the approval of District Magistrate Udhampur

Joginder s{gjh JMMAS)

Additional District Magistrate
Udhampur
Copy to the:
1. District Magistrate Udhampur.
2. Regional Director, PCC, "Jammu.




oo
GOVERNMENT OF JAMMU & KASHMIR
OFFICE OF THE DISTRICT MAGISTRATE UDHAMPUR

: te: http.//Udhampur.nic.in
Contact No: 01992-270212 (Office), 01992-271845 (Fax) Email-ID: udhampur@nic.in Website: http;//Ud

Tehsildar
Udhampur

No.: DMU/JC/ 1 360 Date: %6 /02/2024

Sub.: Closure of Brick Kiln of Sh. Hem Raj under the name and style of M/S
Ganesh Brick Kiln, Village Palli Hartayan, Udhampur.

Ref.: Order No. 262 JKPCC of 2024 Dated 14/02/2024.

Refer to the order under reference, wherein Chairman, Jammu and Kashmir
Pollution Control Committee, Jammu / Srinagar, while passing directions under Section
33 (A) of Water (Prevention and Control of Pollution) Act, 1974 and Section 31 (A) of the
Air (Prevention and Control of Pollution) Act, 1981 has desired that District Magistrate
Udhampur shall ensure closure of Brick Kiln of Sh. Hem Raj under the name and style of
M/S Ganesh Brick Kiln, Village Palli Hartayan, Udhampur.

_Inview of the above, you are hereby directed to immediately close down aforesaid
Brick Kiln, and furnish compliance report to this office.

Issued with the approval of District Magistrate Udhampur

Joginder S a (JKAS
Additional District Magistrate )
Copy to the: &( Udhampur

1. Dist(ict Magistrate Udhampur.
. Regional Director, PCC, "Jammu.
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GOVERNMENT OF JAMMU & KASHMIR
OFFICE OF THE DISTRICT MAGISTRATE UDHAMPUR

Contact No: 01992-270212 (Office), 01 992-271845 (Fax) Email-ID: udhampur@nic.in Website: http,//Udhampur.nic.in
o A ot r

Tehsildar

Udhampur
Date: 26 /02/2024

No.: DMU/JC/ | #63

Closure of Brick Kiln of Sh. Brij Mohan Gupta under the name and style of
M/S New Tawi Brick Kiln, Village Ritti, Udhampur.

Order No. 263 JKPCC of 2024 Dated 14/02/2024.

Refer to the order under reference, wherein Chairman, Jammu and Kashmir
Pollution Control Committee, Jammu / Srinagar, while passing directions under Section
33 (A) of Water (Prevention and Control of Pollution) Act, 1974 and Section 31 (A) of the
Air (Prevention and Control of Pollution) Act, 1981 has desired that District Magistrate
Udhampur shall ensure closure of Brick Kiln of Sh. Brij Mohan Gupta under the name
and style of M/S New Tawi Brick Kiln, Village Ritti, Udhampur.

In view of the above, you are hereby directed to immediately close down aforesaid

Brick Kiln, and furnish compliance report to this office.
‘Issued with the approval of District Magistrate Udhampur

Sub.:

Ref.:

Joginder Sifig \QNQ‘&JFGS)
Additional District Magistrate
Udhampur

Copy to the:
1. District Magistrate Udhampur.

2. Regional Director, PCC, *Jammu.
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GOVERNMENT OF JAMMU & KASHMIR
OFFICE OF THE DISTRICT MAGISTRATE UDHAMPUR

1D: udhampur@nic.in Website: http;//Udhampur.nic.in

Tehsildar
Majalta

No.: DMU/JC/ 1362 Date: 26 /02/2024

Closure of Brick Kiln of Sh. Romesh Chander under the name and style of

Sub.:
M/S Sunil Brick & Tile Industry, Village Sunal, Tehsil Majalta, Udhampur.

Ref.. Order No. 264 JKPCC of 2024 Dated 14/02/2024.

Refer to the order under reference, wherein Chairman, Jammu and Kashmir
Pollution Control Committee, Jammu / Srinagar, while passing directions under Section
33 (A) of Water (Prevention and Control of Pollution) Act, 1974 and Section 31 (A) of the
Air (Prevention and Control of Pollution) Act, 1981 has desired that District Magistrate
Udhampur shall ensure Closure of Brick Kiln of Sh. Romesh Chander under the name
and style of M/S Sunil Brick & Tile Industry, Village Sunal, Tehsil Majalta, Udhampur.

In view of the above, you are hereby directed to immediately close down aforesaid
Brick Kiln, and furnish compliance report to this office.

‘lssued with the approval of District Magistrate Udhampur

L
Joginder Sifig WatIKAS)
Additional Disfrict Magistrate
Udhampur
Copy to the:
1. District Magistrate Udhampur.
2. Regional Director, PCC, "Jammu.




GOVERNMENT OF JAMMU & KASHMIR
OFFICE OF THE DISTRICT MAGISTRATE UDHAMPUR

. - .nic.in
01992270212 (Office), 01992-271845 (Fax) Email-ID: udhampur@nic.in Website: http,//Udhampur.
Contact No: 01252~ L

Tehsildar
Udhampur

No.: DMU/JC/ | 36l Date: 3{, /02/2024

Sub.: Ciosure of Brick Kiln of Sh. Rajesh Gupta under the name and style of M/S
Shiv Shanti Brick Kiln, Village Barolla Jib Thathi, Udhampur.

Ref.: Order No. 265 JKPCC of 2024 Dated 14/02/2024.

Refer to the order under reference, wherein Chairman, Jammu and Kash::nir
gar, while passing directions under Section

Pollution Control Committee, Jammu / Srina :
33 (A) of Water (Prevention and Contro| of Pollution) Act, 1974 and Section 31 (A)_of the

Air (Prevention an

In view of the above, you are hereby directed to immediately close down aforesaid

Brick Kiln, and furnish compliance report to this office.
‘Issued with the approval of District Magistrate Udhampur

Joginder Sn/gi J&WAS)

Additional District Magistrate
Copy to the: SoRRg
1. District Magistrate Udhampur.
- Regional Director, PCC, “Jammu,



GOVERNMENT OF JAMMU & KasHMIR(UT)
FEICE OF THE TEHSILDAR, UDHAMP

(Tele/Fax: - 01992-270801 e-mall: - tehsiludh Il.com,
Pistrict Magistrate,
Deputy Commissioner,
Udhampur.
Not- 7(2/%% 7@/;'? 023 ‘9/@?«’?&“l pated:= 0/~ 03 2.0

gubjecti-  Clsoure of M/s Bharat Resort, Malhar Road, Garhl, Udhampur,

Respected Madam,

May kindly refer to the subject clted above, In this regard, It is
submitted that undersigned In presence of Revenue field officials and Police party
from concerned Police Station had closed the premises of above mentloned Resart,

Hence, compllance report Is submitted for your kind Information and

further directions please,
Yours Faithfully,

——

R
15t [Class

gnecotive HAERNELE

ydnampur (1€ /
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GOVERNMENT OF JAMMU & KasHMIR(UT)
OFFICE OF THE TEHSILDAR, UDHAMPUR
(Tele ax: - 01992-270801 c-mall.'-g_e_gsﬂg_d_h@gmgﬂ.mmp

plstrict Magistrate,
Peputy Coammisslaner;

Udhampur,

Nn:-/{;ﬂé’/ \7%9@3{3»2% 5/ pated:i- /- 5?3'“9/”%

Subjecti- Clsoure of M/s Thapa Palace, Phase T1ind, Housing Calony
Udhampur. _

Respected Madam,

May kindly refer to the subject cited above. In this regard, It Is
submitted that undersigned in presence of Revenue field officlals and Police party
from concerned Police Station had closed the premises of abave mentioned Palace.

Hence, compliance report ls submitted for your kind Information and

further directions please.
Yours Falthfully,

Exccuﬁ\'cllﬂﬂmaﬁ 1;" s
ydhampur (J




GOVERNMENT OF JAMMU & KASHMIR(U
icE OF THE TEHSILDA UDHAMPUR
(Tele/Fax: - 01992-270801 e-mall: - tehsiludh@gmail.com)

pistrict Magistrate,
Peputy Commissioner,

Udhampur,

Not- ﬁﬁ/ﬁ/yw-)%/g%ic patedis O7-2.3-202Y

subjecti~ Clsoure of M/s Pevika Hotel, shiv Nagar, Udhampur,

Respected Madam,

May kindly refer to the subject cited above, In this regard, It I8
submitted that undersigned In presence of Revenue fleld officials and Police party
from concerned Palice Station had closed the premises of abave mentloned Hotel,

Hence, compliance report Is submitted for your kind information and

further directions please.

Yours Faithfully,




OFFICE OF THE TEHSILDAR, UDHANPUR
(Tele/Fax: - 01992-270801 e-mall: - tehslludh@gmell.com)

pistrict Magistrate,
Deputy Cammissianer,

Udhampur.

No:-‘%é/ﬂ‘/?m;—«%//;;? pateds- O/~ 2377 02%

Subjecti- Clsoure of M/s Hotel Singh Shine, Near Happy Madel Hr. &ec.
school, Udhampur.

Respected Madam,

May kindly refer to the subject cited above, In this regard, It Is
submitted that undersigned In presence of Revenue field officials and Polica party
from concerned Palice Station had closed the premises of above mentioned Hotel.

Hence, compliance report Is submitted for yaur kind Information and

further directions please.
Yours Falthfully,




K dan)

GOVERNMENT OF JAMMU & KASHMIR(UT

OFFice OF THE TEHSILDAR, UDHAMPUR
(Tele/Fax: - 01992-270801 e-mail: - tehsiludh@gmail.com)

District Magistrate,
Deputy Commissioner;

Udhampur,
Nt 722/ 7¢ /;?z 3324 878

subject;~ Clsoure of M/s Raghunath Palace,
Udhampur.

patedi- O 03 -202 /
NH-1A, Near Pevika,

Respected Madam,

May kindly refer to the subject cited above. In this regard, K I8
e of Revenue field officials and Polica party

d the premises of above mentloned Palace,
bmitted for your kind Information and

submitted that undersigned In presenc
from concerned Police Statlon had close
Hence, compliance report Is su

further directions please.
Yours Falthfully,

= TeHeMAR

gxecutive MEWBW]:JCMM
Udhampur (] &K —



i
GOVERNMENT OF JAMMU & KASHMIR(UT)
OFF|CE OF THE TEHSILDAR, UDHAMPUR

(Tele/Fax; - 01992-270801 e-mail: - tehsiludh@amail.com)
District Magistrate,
Deputy Commissloner,
Udhampur,
i ;
Not- /f/ﬂiy \75/;?&’)_3r24/0‘9,7‘,}’ patadi- £//-03-2 4
Subjecti- Clsoura of M/s Sangam Banquet Hall, NH-1A, Near Chopra
Shop Market, Udhampur.

Respected Madam,

May kindly refer to the subject cited abova, In this regard, It Is
submitted that undersigned In presence of Revenue field officials and Police party
from cancerned Palice Station had closed the premises of abave mentianed Banquet

Hall,
Hence, compliance report Is submitted for your Kind Information and

further directions please.
Yours Faithfully,

gxecutive % fs?}CIasu
Udham Q) .

——

l
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v
GOVERNMENT OF JAMMU & KASHMIR(UT)

OFFICE OF THE TEHSILDAR, UDHAMPUR
(Tele/Fax: - 01992-270801 e-mail: - tehsiludh@gmall.com)

District Magistrate,
Deputy Commissioner,

Udhampur,
No;- WOZZ/7(’/}’Z‘?J§—24/ 276 patedi» O /- 23~ }(/
subjecti- Glsoure of M/s Hotel Singh Axis, MH Morh, NH-1A, Udhampur.

Respected Madam,

May kindly refer to the subject cited above. In this regard, It Is
submitted that undersigned In presence of Revenue fleld officials and Police party
from concerned Police Station had closed the premises of abave mentloned Hotel,

Hence, compliance report I submitted for your kind Information and

further directions please,
Yours Falthfully,

e

TIRHLRAR '(j
fxecutive MHM% .

1Tdhamour (J1&KY

—

|
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F JAMMU & KASHMIR

CT MAGISTRATE UDHAMPUR

GOVERNMENT O
OFFICE OF THE DISTRI

Fax) Email-ID: udhampur@nic.in Website: http;//Udhampur.nic.in

Contact No: 01992:270212 (Offce), 01992-27184s

Tehsildar
Udhampur

No.: DMUCI|& 32 Date: #4)/03/2024

Sub.: Closure of Service Station under the name and style of M/S Move India

Service Station, Domail, NH1A Udhampur.
Ref.: Order No. 338 JKPCC of 2024 Dated 22/02/2024.

Refer to the order under reference, wherein Chairman, Jammu and Kashmir
Pollution Control Committee, Jammu / Srinagar, while passing directions under Section
33 (A) of Water (Prevention and Control of Pollution) Act, 1974 and Section 31 (A) of the
Air (Prevention and Control of Pollution) Act, 1981 has desired that District Magistrate
Udhampur shall ensure Closure of Service Station under the name and style of M/S
Move India Service Station, Domail, NH1A Udhampur.

In view of the above, you are hereby directed to immediately close down aforesaid
Service Station, and furnish compliance report to this office.

‘Issued with the approval of District Magistrate Udhampur

Joginder STnghQ Jasrotia (JKAS)

Addﬂinal District Magistrate

Udhampur
Copy to the:

1. District Magistrate Udhampur.
2. Regional Director, PCC, "Jammu.
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GOVERNMENT OF JAMMU & KASHMIR
OFFICE OF THE DISTRICT MAGISTRATE UDHAMPUR

__Contact No: 01 992-270212 (Office), 01992-271845 (Fax) Emall-ID: udhampur@nic.in Website: http,//Udhampur.nic.in

Tehsildar
Udhampur

No.: DMurcr ) §42 Date: 9 /03/2024

Sub.: Closure of Service Station under the name and style of M/S Mahavir Service
Station, Opposite Hanuman Mandir, Udhampur.

Ref.: Order No. 336 JKPCC of 2024 Dated 02/02/2024.

Refer to the order under reference, wherein Chairman, Jammu and Kashmir
Pollution Control Committee, Jammu / Srinagar, while passing directions under Section
33 (A) of Water (Prevention and Control of Pollution) Act, 1974 and Section 31 (A) of the
Air (Prevention and Control of Pollution) Act, 1981 has desired that District Magistrate
Udhampur shall ensure Closure of Service Station under the name and style of M/S
Mahavir Service Station, Opposite Hanuman Mandir, Udhampur.

In view of the above, you are hereby directed to immediately close down aforesaid
Service Station, and furnish compliance report to this office.

‘Issued with the approval of District Magistrate Udhampur

Joginder 94 U¥a (JKAS)
AddA-Ll?ml Di gistrate

Udhampur
Copy to the:

1. District Magistrate Udhampur,
2. Regional Director, PCC, ‘Jammu.
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GOVERNMENT OF JAMMU & KASHMIR
OrriCE OF THE DISTRICT MAGISTRATE UDHAMPUR

Contact Wo: 01% 02-270212 (Office), 01992-271845 (Fax) Emall-ID: udhampur@nic.in Website: http,//Uahampur. nic. In

Tehsildar
Udhampur

No.: Dmuiscr |8 34 Date: ®9/03/2024

Sub.: Closure of Service Station under the name and style of M/S Gupta Service
Station, Opposite Move India Domail, NH-14A Udhampur.

Ref.: Order No. 336 JKPCC of 2024 Dated 02/02/2024.

Refer 1o the order under reference, wherein Chairman, Jammu and Kashmir
Pollution Control Committee, Jammu / Srinagar, while passing directions under Section
33 (A) of Water (Prevention and Control of Pollution) Act, 1974 and Section 31 (A) of the
Air (Prevention and Control of Pollution) Act, 1981 has desired that District Magistrate
Udhampur shall ensure Closure of Service Station under the name and style of M/S
Gupta Service Station, Cpposite Move India Domail, NH-14A Udhampur.

In view of the above, you are hereby directed to immediately close down aforesaid
Service Stztion, and furnish compliance report to this office. ;

Issued with the approval of District Magistrate Udhampur

Joglnderd srotia (JKAS)
Additional District Magistrate

| Udhampur
Copy to the: &" P

1. Dist{ict Magistrate Udhampur.
. Regional Director, PCC, *Jammu.
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GOVERNMEﬁT OF JAMMU & KASHMIR
OFFICE OF THE DISTRICT MAGISTRATE UDHAMPUR

Contat No: 01992-270212 (Office), 01992-271845 (Fax) Emall-1D; udhampur@nic.in Website: http,//Udhampur.nic.in

Tehsildar
Udhampur

No.: et &) Date: 6] 10312024

Sub.: Closure of Service Station of Sh. Ram Parkash under the name and style of
M/S Khajuria Service Station, Ward No. 11, Shiv Nagar, Near SSP Office

Udhampur.
Ref.: Order No, 328 JKPCC of 2024 Dated 22/02/2024.

Refer to the order under reference, wherein: Chairman; Jammu and Kashmir
Pollution Control Committee, Jammu / Srinagar, while passing directions under Section
33 (A) of Water (Prevention and Control of Pollution) Act, 1974 and Section 31 (A) of the
Air (Prevention and Conliol of Pollution) Act, 1981 has desired that District Magistrate
Udhamipur shall ensure Closure of Service Station of Sh. Ram Parkash under the name

and ctyie of M/S Khajuria Service Station, Ward No. 11, Shiv Nagar, Near SSP Office
Udi iampur.

In view of the above, you are hereby directed to immediately close down aforesaid
Service Station, and furnish compliance report to this office.

Issued with the approval of District Magistrate Udhampur

Joginder Si (JKAS)
Additional Distr t Magistrate
o Udhampur
Copy to the:

1. District Magistrate Udhampur,
2. Regional Director, PCC, *Jammu.
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| GOVERNMENT OF JAMMU & KASHMIR
UFFICE OF THE DISTRICT MAGISTRATE UDHAMPUR

Contact No: 01 992-270212 (Office), 01992- 271845 (Fax) Emall-ID; udhampur@nic.in Webstte: http,//Udhampur, alc,in

———

Tehsildar
Udhampur

No.: L ;uuc/{ €5 Date: @4 /03/2024

Sub.: Closure of Service Station of Sh. Sumesh Magotra under the name and style
©f M/S Vivek Motors, Service Station, Ward No. 11, Shiv Nagar Udhampur.

Ref.: Order No. 331 JKPCC of 2024 Dated 22/02/2024.

nweler to the order under reference, wherein Chairman, Jammu and Kashmir
Pollution Control Committee, Jammu / Srinagar, while passing directions under Section
33 (A) of Water (Prevention and Control of Pollution) Act, 1974 and Section 31 (A) of the
Air (Prevention and Control cf Pollution) Act, 1981 has desired that District Magistrate
Udhampur shall ensure Closure of Service Station of Sh. Sumesh Magotra under the

name and style of M/S Vivek Motors, Service Station, Ward No. 1 1, Shiv Nagar
Ucmamp'_;‘.

it view of the above, you are hereby directed to immediately close down aforesaid
Service Station, and furnish compliance report to this office.

‘lszued with the anproval of District Magistrate Udhampur

Joginder Sin rotia (JKAS)

Addﬁ:nal District Magistrate

Udhampur
Copy to 1i.2:

1. Disliict Magistrate Uchan pur.
2. Regional Director, PCC, " Jammu.
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G errem GOVERNMENT OF JAMMU & KASHMIR
.= ""ICE OF THE DISTRICT MAGISTRATE UDHAMPUR

Contact No» s s
e ¢ 0 07002 00005 - - mpur.nic./n
< (Ofioe ), 01992. 271845 (Fax) Lmall-1D; wdhampur@nic.in Wobsite: h”p,/p‘w!u __pu_'(_ﬂ_'_,__._-—--—'

<

g et o

Tehsildar
Udhampur

No.: craurrer 8¢ Date: > 103/2024

Sub.: Closure of Service Statlon of Sh, Navesh Kumar under the name and style of
M/S Sangam Automobile Service Station, Ward No. 11, Shiv Nagar
Udhampur.

Ref.: Order No. 329 JKPCC of 2024 Dated 22/02/2024.

Refor 1o the order under reference; wherein Chairman, Jammu and Kashf_‘nll'
Pollution Control Committee, Jammu / Srinagar, while passing directions under Section
33 (A) of Water (Prevention and Control of Pollution) Act, 1974 and Section 31 (A) of the
Air (Prevention and Control of Pollution) Act, 1981 has desired that District Magistrate
Uctampur shall ensure Closure of Service Station of Sh. Navesh Kumar under the name
and style of M/S Sangam Automobile Service Station, Ward No. 11, Shiv Nagar
Udhizmpur.

I~ viwofthe 2hove, you are hereby directed to immediately close down aforesaid
Ser.io= Sie o and furni=h compliance report to this office.

with 12 zpproval of District Magistrate Udhampur

Joginder rotia (JKAS)
Additlonal District Magistrate
Udhampur
Copy (o1
1. Dislrict Magistrate Udhampur.

nzl Director, PCC, "Jammu.
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GOVERNMENT OF JAMMU & KASHMIR
OFFICE OF THE DISTRICT MAGISTRATE UDHAMPUR

Contact No: 01992-270212 | Omice),

Tehsildar
Udhampur

No.: DMUIC/ | 849 Date: ¢ /03/2024

Sub.: Closure of Service Station under the name and style of M/S Sanson
Automobile, Domail Near Petrol Pump Udhampur.

Ref.: Order No. 337 JKPCC of 2024 Dated 22/02/2024,

Refer to the order under reference, wherein Chairman, Jammu and Kash'mir
: C . 2 : ;

JoglnderSé ; JKAS
Addﬁral Dﬁ?\;ﬂ%étrate )

Copy to the: Udhampur

1. District Magistrate Udhampur,

2. Regional Director, PCC, "Jammy.

01992271845 (Fax) Email-1D: udhampur@nic.in Website: http,//Udhampur.nic.in
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GOVERNMENT OF JAMMU & KASHM PUR

HAMPUR
OFFICE OF THE DISTRICT MAGISTRATE UDHAMFL'™

: “11%

Webstte: http;//V
(Cmtm‘ No: 01992-270212 (Office), 01892-271845 (Fox) Emall-1D; uehampur@nic.in

Tehsildar
Udhampur

- : ¢4 103/2024
No.: DMULC/ | R QY Date: £4

ra Repair
Sub.: Closure of Service Station under the name and style of M/S Vee
&Spare, Opposite Hanuman Mandir, Udhampur.

Ref.: Order No. 335 JKPCC of 2024 Dated 22/02/2024.

Refer to the order under reference, wherein Chairman, Jammu and Kashmir
Pollution Control Committee, Jammuy / Srinagar, while passing directions under Section
33 (A) of Water (Prevention and Control of Pollution) Act, 1974 and Sect_lor] 31 (A) of the
Air (Prevention and Control of Pollution) Act, 1981 has desired that District Magistrate
Udhampur shall ensure Closure of Service Station under the name and style of M/S
Veera Repair &Spare, Opposite Hanuman Mandir, Udhampur.

In view of the above, you are hereby directed to immediately close down aforesaid
Service Station, ang furnish compliance report to this office,

‘Issued with the approval of District Magistrate Udhampur

Joginder ng Srotia (y
Additiona| pj trict Magigt'rg:s
o &/ Udhampy,

1. District Magistrate Udhampur,
2. Regional Director, PCC, "Jammu.
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GOVERNMENT OF JAMMU & KASHMIR
OFFICE OF THE DISTRICT MAGISTRATE UDHAMPUR

Tehsildar
Udhampur

No.: DMUJC/ | §9< | Date:(®“| /03/2024

Sub.: Closure of Service Station under the name and style of M/S New Gupta
Service Station, Opposite Hanuman Mandir, Udhampur.

Ref.: Order No. 334 JKPCC of 2024 Dated 02/02/2024.

Refer to the order under reference, wherein Chairman, Jammu and Kashmir
Pollution Control Committee, Jammu / Srinagar, while passing directions under Section

Gupta Service Station, Opposite Hanuman Mandir, Udhampur.

In view of the above, you are hereby directed to immediately close down aforesaid
Service Station, and furnish compliance report to this office.

‘Issued with the approval of District Magistrate Udhampur

Joginder ng ia (JKAS
Add'l&znal Didtritt Magl(strate)
ony Udhampur

1. District Magistrate Udhampur.
2. Regional Director, PCC, “Jammu,

L
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GOVERNMENT OF JAMMU & KASHMI
UR
OFFICE OF THE DISTRICT MAGISTRATE UDHAMP

o hitg,
contact No: 01992-270212 (OMe). 01902 271445 (Fax) Emal 10: wdhampur@nic.in Websit

Tehsildar
Udhampur
Date: & 103/2024

No.: omuiier | & &

Closure of Service Station under the name and style of M/S B.L Engineering

Car Washing, Opposite Hanuman Mandir, Udhampur.

Order No. 333 JKPCC of 2024 Dated 02/02/2024.

Refer to the order under reference, wherein Chairman, Jammu and Kashljnlr
Poliution Control Committee, Jammu / Srinagar, while passing directions under Section
33 (A) of Water (Prevention and Control of Pollution) Act, 1974 and Section 31 (A) 'of the
Air (Prevention and Control of Pollution) Act, 1881 has desired that District Magistrate
Udhampur shall ensure Closure of Service Station under the name and style of M/S B.L

Engineering Car Washing, Opposite Hanuman Mandir, Udhampur.

In view of the above, you are hereby directed to immediately close down aforesaid
Service Station, and furnish compliance report to this office.

‘Issued with the approval of District Magistrate Udhampur

Sub.:

Ref.:

Joginder $fn tia (JKAS)
Additional Dis{rictMagistrate
Udhampur

Copy to the:
1. District Magistrate Udhampur.
2. Regional Director, PCC, ‘Jammu.

; //Udhampqr,ﬂk-{'f{_______———
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GOVERNMENT OF JAMMU & KASHMIR
OFFICE OF THE DISTRICT MAGISTRATE UDHAMPUR

———— Contact No: 01992.57,;» (Ofce), 01992-271845 (Fax) Email-ID: udhampur@nic.in Website: htig//Udhampur.nic.in

Tehsildar
Udhampur

No.: DMuner | - Date: (7 /03/2024

Sub.: Closure of Service Station of Sh. Suresh under the name and style of M/S A-
1 Motors, Near Sky Lark Hotel, Udhampur.

Ref.: Order No. 332 JKPCC of 2024 Dated@2/02/2024.

Refer to the order under reference, wherein Chairman, Jammu and Kashmlr
Poliution Control Committee, Jammu / Srinagar, while passing directions under Section
33 (A) of Water (Prevention and Control of Pollution) Act, 1974 and Section 31 (A) of the
Air (Prevention and Control of Pollution) Act, 1981 has desired that District Magistrate
Udhampur shall ensure Closure of Service Station of Sh. Suresh under the name and
style of M/S A-1 Motors, Near Sky Lark Hotel, Udhampur.

In view of the above, you are hereby directed to immediately close down aforesaid
Service Station, and furnish compliance report to this office.

‘Issued with the approval of District Magistrate Udhampur

Joginder Si%%ﬁsmtia (JKAS
Adjﬁmal Diktrict Magistrata)
u

Copy to the: dhampur

1. District Magistrate Udhampur.
2. Regional Director, PCC, "Jammu.
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GOVERNMENT OF JAMMU & KASHMIR
OFFICE OF THE DISTRICT MAGISTRATE UDHAMPUR

P » @ )'C . Iﬂ
Contact No: 01992-270212 (Office), 01997271845 (1 ax) Emall-10: udhampur@nic.in Website: hitp,//Udhampur. 2= ————

Tehsildar
Udhampur

No.: omurier | § 4K Date: =5403/2024

Sub.: Closure of Service Station of Sh. Sanjay Gupta under the name and style of
M/S Vidhata Honda, Service Station, Ward No. 11, Shiv Nagar Udhampur.

Ref.: Order No. 330 JKPCC of 2024 Dated 22/02/2024.

Refer to the order under reference, wherein Chairman, Jammu and Kashp‘ur
Pollution Control Committee, Jammu / Srinagar, while passing directions under Section
33 (A) of Water (Prevention and Cantrol of Pollution) Act, 1974 and Section 31 (A) .of the
Air (Prevention and Control of Pollution) Act, 1981 has desired that District Magistrate
Udhampur shall ensure Closure of Service Station of Sh. Sanjay Gupta under the name
and style of M/S Vidhata Honda, Service Station, Ward No. 11, Shiv Nagar Udhampur.

In view of the above, you are hereby directed to immediately close down aforesaid
Service Station, and furnish compliance report to this office. .

‘Issued with the approval of District Magistrate Udhampur

Joginder Sfn srotia (JKAS)
Additional District Magistrate
Copy to the: Bian o
1. District Magistrate Udhampur,
2. Regional Director, PCC, ‘Jammu.
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GOVERNMENT OF JAMMU & KASHMIR(UT
OFFICE OF THE TEHSILDAR, UDHAMPUR
(Tele/Fax: - 01992-270801 e-mail: - tehsiludh@gmail.com)

Additional Deputy Commissioner, .
Udhampur.

}
0

No:™ [uDA]o®|>e2 3 -2Y4[2399. Dated:-09= 03->0)Yy
Subject:- Details of encroachment on the banks of River Devika in
Udhampur Town in the NGT matter of O.A. No. 176 of 2023: Rohit
Padha V/s UT of Jammu & Kashmir & Report regarding removal
of encroachments thereof.

Respected Sir,
Kindly refer to the subject cited above. In this regard, it is submitted that this office

vide no. TUDR/0Q/2023-24/138 dated 07-12-2023 has submitted list of 73 Nos. of
illegal encroachments/structures on the banks of Devika River/Nallah. Further, it is
submitted that out of 73 Nos. Of illegal encroachments , 20 Nos. Of illegal
encroachments have been removed from the banks of Devika River/ and 02 Nos. Of
illegal encroachments have been demolished partially from the Banks of Devika
River/Nallah and process of removal of illegal encroachments/structures for the rest on
the banks of Devika River/Nallah is under process. Some of Photographs of
encroachments removed are enclosed as under and videos of action taken are uploaded

and enclosed in pen drive.
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Moreover, it is pertinent to submit here that Devika River/Nallah has been channelized
already and structures mentioned above have not caused any obstruction to the flow of
water of Devika River/Nallah, but the structures constructed on Devika River/Nallah are
recorded in the ownership and possession of Sarkar are illegal and as submitted above
process of removal of rest of illegal encroachments/structures has been initiated.
Hence, submitted for your kind perusal please.
Yours Faithfully,

~ TERSIIDAR

Wt F
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GOVERNMENT OF JAMMU AND KASHMIR

MPUR

The Commissioner/ Secreta

(0]

FFICE OF THE p

1992

-2702

STRICT DEVELOPMENT COMMISSIONER UDHA

Housing & Urban D ry to the Government
Civil Secretarlat, evelopment Department
J&K, Jammu
No:
DDCU/2023-24/ |82/ I3)9 Dated: 23-02-2024
Subject: c 4
N;fésgi:t;tlon of Social Audit Team for Quality Assessment of Works Executed under
r Pollution Abatement of Holy River Devika at Udhampur Town.
Ref: :
g;n?;e’s of the Review Meeting of the Project namely upollution Abatement of River
Vika at Udhampur” Dated: 12.02-2024
Madam,

. Kindly refer th i i il received from your
office o L e subject and reference cited above as also the electronic mail re

Sewerar;ethh? f;ubject dated: 12-02-2024, whereunder, it was desired to get detailed Social Audit copducted on t_gf

institutional ::;%};;::ﬂ Uil;ldf:]r the Devika Project and identify the left-out establishments-fall d;:meshc. ﬁ'::;?é. =

which has disch i i i rms of Reference O

charge in the Devika River and proposed Te TRTI Activist along

Audi R
wltjt:ﬂr 811_'!1 Ithe Team constitution by involing the District Officer, Pollution Control. Udhampur an
eliable/reputed members of Civil Society Udhampur.

Accordingly, Social Audit Team comprising of 15 mem
conduct of the Social Audit:- Pt

bers is hereby proposed 10 be constituted for

1. | Sh. Sanjeev Gupta Retd. Principal District & Session Judge/Member JKPSC, Now
Member Central Administrative Tribunal (CAT), Jammu Bench |
2. | Sh. R.C. Manotra Retd. IPS (Senior Citizen) e = ERER
3. | Sh. Robin Singh Mehta Reld. Director Tourism, Jammu (Senior Citizen) v
4. | Varinder Singh Salathia Retd. Special Secretary to the Govt. of J&K (Senior Citizen) |
5. | Sh. Rakesh Singh Jamwal Retd. Jt. Director .PD & MD (Senior Citizen)
6. | Mahadeep Singh Jamwal Retd. Superintendent of Police (Senior Citizen) _
7. | Sh. Sham Kalsotra President Chamber of Commerce & Industry, Udhampur (Senior
Citizen) - f
8. | Sh. Anil Kehlu Retd. Superintending Engineer, Hydraulic (T ‘echnical Expert)
9. | Sh. Swatantra Dev Kotwal | Advocate/Social Activist, District Court, Udhampur (Legal Expert)
0| Pt. Shiv Kumar Nirmohi Reid. Professor Hindi Sahitya (EducationisVArtist)
11. | Sh. Adarsh Kalsotra Retd. Superintending Engineer, Hydraulic ( Technical Expert)
2. | Didi Chinmayi Jyoti Principal, Bramhrishi Bawra School, Udhampur
3. | Sh. Niraj Gupta Advocate, District Court Udhampur (Legal Expert)
14. | Dr. Deepak Abrol District Officer, Pollution Control Board, Udhampur
15, | Sh. Rohit Padha RTI Activist, Udhampur

e will be tasked to conduct Audit and furnish report /comments/suggestions on

ial Audit Committe
g within a period of 01 month:-

the following Terms of Reference (TOR)

he committee shall conduct an overall ‘a_ssessment of the quality of work executed in the M ;
1' Indar NRCP for Pollution Abafamen: _or River Devika and Tawi at Udhampur Town". ega Project
To check as lo whether the restoralion as well sewerage connection work of the said proje

completed and to report if any households Is left without sewerage connection in the Ughain;i:??rso:;en
To assess the improvement in the quantity and the quality of water after commissioning of the STPs 3

Suggestions and Comments for further improvement.

1t is therefore requested that necessary approval may kindly be accorded.

Saloni Rai, IAS
District Dev. Commissioner
Udhampur

At N




